
 

  

                                             DISTRICT: TINSUKIA 

  

 IN THE COURT OF THE JUDICIAL MAGISTRATE (FIRST CLASS), TINSUKIA   

  

                                            GR CASE NO:  1210/16 

                                            u/s 447,294,506,34 IPC 

  

   State  

         

  - V-   

                                          Sri. Satyanarayan Sahu 

                                           Sri. Sunil Kumar Sahu 

   .......Accused  

  

PRESENT: SRI. NAVNEET KASHYAP, LLM 

                  JUDICIAL MAGISTRATE 1ST CLASS, TINSUKIA 

  

ADVOCATE FOR THE STATE: Ld. Addl PP Sri P.K. Sharma 

ADVOCATE FOR THE ACCUSED: Ld. Adv. Sri. S. Sharma 

 

OFFENCE EXPLAINED ON: 28/11/2017 

EVIDENCE RECORDED ON: 28/03/2018 and 23/04/2018 

ARGUMENT HEARD ON: 26/04/2018 

JUDGMENT DELIVERED ON: 26/04/2018 

 

 

 

 JUDGEMENT AND ORDER 

 

1) The prosecution case, in brief, is that on 21.06.2016, informant Sri. Badri Prasad Sahu 

lodged an Ejahar at Tinsukia Police station alleging that on 12.06.2016 at about 3PM, 

the accused Sri. Satyanarayan Sahu and his son Sri. Sunil Sahu started to illegally make 

a hole in their building towards the land of the informant and were trying to forcefully 

construct a water pipe hereby dirty water and garbage was intended to flow and when 



 -2-                   GR CASE NO. 1210/16                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                            

the informant protested to it, the accused persons threatened the informant and abused 

him in filthy language 

2) On receipt of the Ejahar, the Police registered case bearing Tinsukia P. S. case No. 

669/2016 and started investigation into the case and after completion of the 

investigation, police submitted charges-sheet against the accused Sri. Satyanarayan 

Sahu and Sri. Sunil Kumar Sahu u/s 447,294,506,34 IPC before the court of Ld. CJM, 

Tinsukia  

3) On 28.11.2017 the accused appeared before and offences u/s 447,294,506,34 IPC were 

read over and explained to the accused person Sri. Satyanarayan Sahu and Sri. Sunil 

Kumar Sahu to which they pleaded not guilty. 

4) In support of the case, prosecution side examined three witnesses. At this stage, the 

Ld. Addl. P.P has had submitted to close the further witness in this case. After perusal 

of record, the further witnesses was closed. The statement of the accused u/s 313 CrPC 

is dispensed with. Defence declined to adduce any evidence.  

5) I have heard the arguments of both sides and perused the evidence on record. 

 

6) POINTS FOR DETERMINATION:   

    

Whether the accused Sri. Satyanarayan Sahu and Sri. Sunil Kumar Sahu, at AT Road 

Panitola under Tiinsukia Police Station, in furtherance of their common intention 

committed criminal trespass, uttered obscene words and criminally intimidated the 

informantand thereby committed offences u/s 447,294,506,34 IPC? 

 

                      DISCUSSION, DECISION AND REASONS THEREOF  

7) PW1 is Sri. Badri Prasad Sahu who is the informant of this case. PW1 has stated that in 

the June month of 2016 at about 3 PM, both the accused person made a hole in the 

wall of the informant after which water filled the compound of the informant. PW1 

further stated that when he protested, the accused persons started an altercation with 

him and they threw garbage and dirty water through a window towards his house and 

even though PW1 asked them to stop doing so they did not stop.  PW1 stated that EXT 

1 is the Ejahar and EXT 1 (1) is his signature and Police took his statement. 



 -3-                   GR CASE NO. 1210/16                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                            

8) In his cross-examination, PW1 stated that both the accused persons are his relatives 

and he does not have good relation with the accused persons after the construction of 

the wall since 2016. PW1 further stated that if there is any objection regarding any 

construction at his place, one should inform the Gaon Panchayat but he had not lodged 

any objection with the Gaon Panchayat. PW1 further stated that during the incident, he 

was at his house and the accused persons were at their house. 

9) PW2 is Sri. Lalu Bagaria. PW2 has stated that he knows nothing about the incident. The 

defence declined to cross-examine this witness. 

10) PW3 is Sri. Ram Sis Sahu. He has stated that he had not seen the incident and knows 

nothing about the incident. The defence declined to cross examined this witness. 

11) The Ld. Addl P.P at this stage submitted to close the further witness of this case and 

after perusing the record, the same was allowed and the further prosecution witness 

was closed.  

12) It is seen from the evidence of PW1 who is the complainant that he has stated nothing 

implicating against the accused persons. The other witness too did not implicate the 

accused persons in this case. 

13) Thus, after perusing the evidence on record, I find that prosecution has failed to 

implicate the accused persons in this case beyond all reasonable doubts. In the result 

the accused person Sri. Satyanarayan Sahu and Sri. Sunil Kumar Sahu are acquitted 

from the offences u/s 447,294,506,34 IPC IPC of this case and set at liberty forthwith. 

                                                           ORDER 

14) Consequently, the accused person Sri. Satyanarayan Sahu and Sri. Sunil Kumar Sahu 

are acquitted from the offences u/s 447,294,506,34 IPC of this case and set at liberty 

forthwith. 

15) The bail-bond of the accused persons are extended for a further period of 6 months 

from today as per provisions of Section 437A, CrPC.   

Given under my hand and the seal of this court on this 26th Day of April, 2018 at 

Tinsukia.   

                

(Sri. Navneet Kashyap) 

JMFC, Tinsukia 



 

  

  

APPENDIX 

  

(A)PROSECUTION EXHIBITS:   

EXT1: Ejahar. 

 

(B)DEFENCE EXHIBITS:  

 Nil   

(C)PROSECUTION WITNESSES:   

PW1: Sri. Badri Prasad Sahu, informant 

PW2: Sri. Lalu Bagaria 

PW3: Sri. Ram Sis Sahu 

 

(D)DEFENCE WITNESSES:   

NIL  

  

 

 

(Sri. Navneet Kashyap) 

 JMFC, Tinsukia 

  

        *************************  


